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0.A. No. m/91 Date of Decision : 4=4«1991.
T.A.No.
J
Dﬁf;f;ﬁ.&ﬂnv —_—
Advocate for the
' petitioner (s)
Versus '
Respondent.
Advocate for the
-~ Respondent (s)
AY

CORAM : _ - '
THE HON'BLE MR, B.N.JAYASIMHA : VICE=-CHAIRMAN . :

THE HON’BLE MR. J.NARASIMHA MURTHY : MEMBER {(J)

1. Whether Reporters of local papers may be allowed to see the Judgement ? Ao

. 2. To be referred to the Reporter or not 2 fio

s

3. Whether their Lordships wish to see the fair copy of the Judgment ? fe
4. Whether it needs to be circulated to other Benches of the Tribunal ? e

5. Remarks of Vice Chairman on columns 1,2,4 -
(To be submitted to Hon’ble Vice Chairman where he is not on_the Bench)

b
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IN THE CEWTRAL ADMINISTRATIVE TRISBUNAL : HYDERABAD BENCH
AT HYDERABAD ‘

0A_337/91,

Dats of Order: 4-4-91,

T.S5atya Rag

esssApplicant
Ver sus .

Te Députy Controller of Stores,
S.E.Railuay, Karaghpur,
West Bengal atate.

2. Assistant Controller of Stores, (Biesel),
S.£.Railvay, Uisakhapatnam, ‘

sevell@Spomdents

Counsel for the Applicant : Shri P:B.Vijay Kumar

Counsel for the Respond ents : Shri N.R.Dauaraj, SC for Rlys

- um h o e

CORAN;:

THE HON'BLE SHRI 8.N.JAYASIMHA : VICE-CHAIRMAN

THE HON'BLE SHRI JoNARASIMHAMURTHY . : MEMBER (3)

(Judgment of the Bench delivered by Hon'ble
shri B.N.Jayasimha, Vice-Chairman), ,

This application is by a reti;ed GFficexSuperinten-
dent Gr,II in‘tha office of the Assistant Controller of
Storeés (Diesel) Waltair, He has filed this applicatiaon
aggrieved by thelinaction of the 1st Respondent ;n finalising
fhe charge sheet Ne,R/Staff/D & A/TSR/S17 dated 25-1-89/
28-1-89}%;é—%2?h% dgirection t%ﬁ??ﬁjlise the [T oceedings as ‘v

pér lay within a time to bs stipulated by this Tribunal.

2 The applicant states that he e&g jaine? the iiiayays
. 0 gan Ol SApRAded Y

fa—_
. ) t
i rannuation with effecA
on 3-1-52 as Clerk and retlredﬁon Supera

A . - - . n
from 31-1=-1989 Just 3 days bsfore his retirement, l.8. O
r e | - .
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2B-1-1989 he was issued with a charge sheet by the

ist Respondent. The charge sheet raiates to certain
irregularities committed during the year 1983. After
the issuance of the charge-sheet he uas‘allsuéd te
ratire on Superannuatibn with e?fect.fram 31-1-1983,
The aﬁplicant submittéd his exﬁlanatian.refuting tha
charges and iatér an bnguiry Officer hasﬁﬁzép appointed
to hold éhe Departmental Enguiry. .n,Eaniry was
concluded on 13~8-1é§0 and the applicant also submitted
a written brieff Thereafter the Enqui;y Officer submitted
his report on 26-~9-1990 to;‘thé 1st Respondentfor the
pﬁrpose of taking decision under Rule-10 of The Railuway
Servants (Discipliné & Appeal) Rules, 1868. The appli-
cant states that the 1st Respondent is required tg take

2 decision'uithiﬁAaéreasanablé tiae o —namely three
months as per the directiuns given by the Ministry of

Home (Department of Perscnal) in their G.M.Mo.39/43/70-
Ests (A) dated 8-1-1971." Similar instructions &lso

have been issued by the Railway Board in its letter

dated 20-4-1971, inspite of these instructiaons, the

1st Respondent has not disposed-of the disciplinary
case.pending against the applicant s+ Hence this appli-

cation.

24 We have heard Shri P.B.Vijay Kumar, learned
counsel for the applicant and Shri Narém Bhaskar Raoc,
learned standing counsel Por Railways, The main

conNtdesede



To

1. The Deputy Controller of Stores.
s.E.Railway, Karaghpurl,
West Bengal state.

5. The Assistant Controller of stores, (Diesel),
5.E.Railway, visakhapatnam.

3. One copy to MrI. P.B,vijaykumar, Agvocate
1-8-7/13, Chikkadapally, Hyderabad.

4, One copy to Mr.N.R.1Bvraj, sC for Rlys, CAT,.Hyd.
5. One copy to Hon'ble Mr.J.Narasimha Murty, Memper {J)CAT.Hyd.

6. One spare COpPY.
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grievance of the applicsnt is that even though the
enquiry is completed and all the records with the
~ Disciplinary Authority, the Oisciplinary Authority

has not disppsed-u? the case..uH8.therefore seeké

1

a directions tg the 1st Reapomﬂeﬁt to take a final
decision in. the Oisciplinary case against him within
a reasonable time stipulated by the Tribunal and to

settle the retirement benefitsg together with interest,

3. It is saenlthat the Disciplinary Proceedings
were concluded as long back as on 26-9-80 when the
Enquiwy Ufficer submitted his report and despite re~
presentations made by the applicant requesting the

" disciplinary authorityrta takélfinal decigion, the
disciplinary authority has hét'dispaéed—of the same.
In the circ;mstancés, ve direc§ the Disciplinary Autho-
rity to dispose of the cass within two months from the
date éf receipt of thié order and there-éfte; the appli-

cant's pension and other benefits will also be settled

within a period of one month. The application is disposed-

of with the above directions. No order as to costs.

e WA

(B.N.JAYASIMHA) (ﬁ'NQNSRT@){)
Vice=Chairman gmbe
Dated: 4th April, 1991, A
Dictated in Upen Court. (’“—_—

RSNV N TRV
o1/ 8\3\ Peputy Registr a:\;v(\}/)\
a .




TYpED Y , COMEARRD Y
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TN THE CBENIRAL ADMINISTRATIVE TRIBUNAL
© HYDRRAARD ILUNCH:HYDERABAD .
— -
‘THE HON'ZLL MR.34N,JAYASIMHA: V.C.
AND
THE HON 'BLE MRsDrsHRYA RAC: M(J)
: , THE HON'SL . MR.J.NARASIMilA MURTHY:M(J)
T ; : AND .
. THE HON 'BLE ReRBaliS UBRAMAN TANS M (A)

DATEDS \‘\ ?—;‘,t{-,1991.
QRQE_&_/ JUDGMENT,

T, &
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WePa o
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o and, Interim directions

et / -

Eaman T

Disfissad as withdrawn.
Dismiszsed for default.
M. 43 Ordered/Re jected,

No ordsr as to costs. ?
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